MINUTES OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.15/AM19
(HELD ON 28.08.2018)

UNDER THE CHAIRMANSHIP OF
SHRI S.B.S. REDDY, ADDL. DGFT

Meeting No. 15/87-NC-7/2018 of NORMS COMMITTEE (NC-7) dealing with ‘Chapter 39 and 40
of ITC (HS) Code’ held on 28.08.2018, under the Chairmanship of Shri S B.S. Reddy, Addl. DGFT,
Directorate General of Foreign Trade, Department of Commerce, Udyog Bhawan, New Delhi-110011.

Following officers attended the Meeting:

1) Shri Nand Lal, Consultant, DIPP
2) Shri Shaish Kumar, Technical Expert (Consultant), DGFT
3) Shri D.N. Mathur, Technical Expert (Consultant), DGFT
4) Shri Dilip Kumar, DDG
5) Shri Ashok Chander Bhatt, FTDO
2. Following are the decisions of the Norms Committee after deliberation and RA concerned shall

take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES

Case No. A-72 M/s Zenith Industrial Rubber HQ F. No. Status:
Products Pvt. Ltd. 01/87/050/00151/AM18/DES—VII Deferred

NC No.:15/AM19 Adv. Lic. No. and Date RA F. No. 03/95/040/00226/AM18

Dated: 28.08.2018 0310814057dt.19.06.2017

Meeting No.7/AM19  held

Subject: Rectification/Amendment in Norms approved by NC
on 05.06.2018.

Decision: The committee considered the request of the firm and decided to refer the matter to DIPP

Tt //,
Case No. A-73 M/s. ATG Tires Pvt. Ltd. HQ F. No. Status:
01/87/162/00001/AM19/DES-V11 Deferred
NC No.:15/AM19 Ref. No. KA SEZ/100% EOU/II/02/2013—14/4016
Dated: 28.08.2018

Request: Fixation of Standard Input-Outupt Norms (SION)-Automobile Tyres-off-Highway Tyre

Decision: The committee considered the case as per agenda and decided to refer the matter t0 DIPP

Ajﬁ/&q,m



HQ F. No.
01/87/162/00

Status:
Deferred

Decision: The committee considered the case as per agenda and decided to call for from the council the following

002/AM19/DES-VII

Case No. A-74 The Plastics Export Promotion
Council

NC No.:15/AM19 Ref. No. Plexh/letter/1165

Dated: 28.08.2018

Request: SION Norms, request of increase of wastage fo

r different varieties of FIBC’s

information:-
a) Production Consumption Data for all type of Bags separately indicating recyclable wastage.

b) Charted Engineer Certified data for baffle bags and food grade bags.

Case No. A-75 M/s Kanam Latex Industries [HQ F. No. Status:
pvt. Ltd., (EOU) Kottayam 01/87/ 162/00003/AM19/DES-V11 Deferred

NC No.:15/AM19 Ref. No. Plexh/letter/1165

Dated: 28.08.2018

Fixation of Standard Input-Outupt Norms (SION).

Request:
Decision: The committee considered the case as per agenda and decided to refer the matter to DIPP

HQ F. No.
01/87/1 62/00127/AM1 5/DES-VII

RA F. No. 03/83/040/00298/AM09

M/s Jain Irrigation Systems
Ltd., Mumbai
Adv. Lic. No. and Date
0310483881 dated
26.08.2008

Case No. A-76

Status:
Deferred

¢ basis against Advance

NC No.:15/AM19
Dated: 28.08.2018

Subject: Request for review of fixation of input output norms on Adho
Authorization No. 0310483881dated 26.08.2008.

Decision: The committee considered the case as per agenda and decided to refer the matter 10 Technical

Expert(Consultant){SK}
Case No. A-77 M/s Kohinoor Reclamations, HQ F. No. 01/87/50/143/AM16/DES- Status:
Jalandhar VII Approved
Adv. Lic. No. and Date RA F. No. 30/24/040/00011/AM16
3010103514 dated 08.06.2014

NC No.:15/AM19
Advance Authorization No. 3010103514

Dated: 28.08.2018

Subject: Reconsideration of ratification of Norms in respect of
dated 08.06.2014 for the export product — «Reclaim Rubber”.
Decision: Based on the recommendation dated 27.08.2018 of DIPP, the committee decided to approve following adhoc-

norms:

Reclaim Rubber 8,00,000 kg

1. Used tyres with one cutin 2 or3 pcs. subject to 0.90 kg

Condition as imposed by MOEF&CC in their NOC

7. Rubber Processing Oil 0.04 kg
3. Reclaiming Agent 0.0105 kg




Case

RA may tak

No. A-78 M/s Kohinoor Reclamations,
Jalandhar
NC No.:15/AM19 Adv. Lic. No. and Date
Dated: 28.08.2018 3010103133 dated 04.09.2014

6. Coal Tar

e consequential action as per Policy / Procedures

HQ F. No. 01/87/50/217/AM15/DES—
\

11
RA F. No. 30/24/040/00017/AM15

Subject: Reconsideration of ratification of Norms in respect of Advance Authorization No. 30101

dated 04.09.2014 for the export product — «Reclaim Rubber from Used Tyres”.

Decision: Based on the recommendation dated 27.08.2018 of DIPP, the committee decided to approve following

norms:

Case

1100000 Kg | 1.Used Scrap tyres with minimum 990000 kg
one cut in bead wire

Reclaimed Rubber from
Used Tyres

2. Reclaiming Agent

3. Rubber Processing 0il m

6. Coal Tar 82,500 Kg

RA may take consequential action as per Policy / Procedures

No. A-79 M/s Kohinoor Reclamations, HQ F. No. 01/87/50/441/AM13/DES-

Jalandhar

0.07 kg

0.025 kg

kg

Approved

Status:

03133

adhoc-

Status:
VII Approved
NC No.:15/AM19 Adv. Lic. No. and Date RA F. No. 30/24/040/00050/AM13
Dated: 28.08.2018 3010091871 dated 14.02.2013

Subject: Reconsideration of ratification of Norms in respect of Advance Authorization No. 3010091871

Decis
norms:

dated 14.02.2013 for the export product — «Reclaim Rubber from Used Tyres”.
Based on the recommendation dated 27.08.2018 of DIPP, the committee decided to approve following

1kg 1.Used Scrap tyres with minimum one cut 900 gram
in bead wire

2. Reclaiming Agent 10.5 gram

ion:

Reclaimed Rubber from
Used Tyres

3. Rubber Processing Oil 30.5 gram

!

6. Coal Tar

RA may take consequential action as per Policy / Procedures

AL Fos s

adhoc-



Case No. A-80 M/s Eastman Reclamations, HQ F. No. 01/87/50/146/AM15/DES- Status:
Jalandhar VII Approved
NC No.:15/AM19 Adv. Lic. No. and Date RA F. No. 30/24/040/00018/AM15
3010103032 dated 18.07.2014

Dated: 28.08.2018
Subject: Reconsideration of ratification of Norms in respect of Advance Authorization No. 3010103032
dated 18.07.2014 for the export product — «Reclaim Rubber from Used Tyres”.
Decision: Based on the recommendation dated 27.08.2018 of DIPP, the committee decided to approve following adhoc-

st

Reclaim Rubber from Used 5,50,000 kg 1. Used Scrap tyres with one cut 4,95,000 kg
in bead wire

Tyres
2. Rubber Processing Oil m

3. Reclaiming Agent

al action as per Policy / Procedures

HQ F. No. 01/87/50/184/AM13/DES— Status:
Approved

RA may take consequenti

Case No. A-81

M/s Eastman Reclamations,

Jalandhar VII

NC No.:15/AM19 Adv. Lic. No. and Date RA F. No. 30/24/040/00013/AM13
Dated: 28.08.2018 3010087078 dated 26.06.2012

Subject: Reconsideration of ratification of Norms in respect of Advance Authorization No. 301008707

dated 26.06.2012 for the export product — «Reclaim Rubber”.
Decision: Based on the recommendation dated 27.08.2018 of DIPP, the committee decided to approve following adhoc-

norms:
1kg |1 Used Scrap Tyres with minimum one cut in bead| 900 gram

wire

1. Reclaim Rubber from
Used Tyres

7. Rubber Processing Oil 30.5 gram
3. Reclaiming Agent 10.5 gram

7. Reclaim Rubber from | 1kg |1 Natural / Butyl Tubes with minimum one cut 1.00 kg
Natural / Butyl Tubes 2. Rubber Processing oil 30.5 gram
3. Reclaiming Agent 10.5 gram

y take consequential action as per Policy / Procedures

Case No. A-82 M/s J.J. Plastalloy Pvt. Ltd. HQ F. No. Status:
01/87/050/00213/AM17/DES-VII Approved

NC No.:15/AM19
Dated: 28.08.2018

Subject: Request for delete the condition imposed in their Export items by Norms Committee.

)



Decision: Based on the examination of Shipping Bills of firm by DIPP, committee decided to remove the
condition imposed in Export Item in respect of following applications of M/s J.J. Plastalloy Pvt. Ltd., Varanasi
received from RA, Varanasi for fixation of adhoc norms and details of Export Item may now read as mentioned in
column 6 of the table with the condition that it is only for regularization these authorizations. This is one time
waiver and should not be quoted as precedent:-

No. Auth. No. Norms Committee Earlier to be read now
1.] 1510021433 07.03.2014 15/24/040/00013/AM 14 Polypropylene Compound PP Compound
(Containing 32 + 1% Polypropylene and | Polypropylene Compound
68 + 1% Calcium Carbonate
minimum 60 MT LLDPE
3. | 1510022068 04.07.2015 15/24/040/00010/AM16 FILLER MASTER BATCH (PE Filler Master Batch (PE
BASED) containing minimum LLDPE BASED)
24 MT and Polypropylene Copolymers
24 MT
Filler Master Batch containing minimum
125 MT Polyproplene including both
variet
5. 1510022072 30.07.2015 15/24/040/00012/AM16 Filler Master Batch containing minimum
150 MT Polyproplene including both
variet
1510022077 01.10.2015 15/24/040/00015/AM 16 FILLER MASTER BATCH (PE
BASED) (Containing minimum LLDPE
48 MT & Polypropylene 48 MT

7 11510022094 | 30.032016 15/21/040/00024/AM 16 FILLER MASTER BATCH Containing
minimum 155 T LLDPE
‘ 1510022103 | 20.06.2016 15/24/040/00002/AM17

Filler Master Batch

Filler Master Batch

Filler Master Batch (PE
BASED)

Filler Master Batch

Filler Master Batch containing minimum Filler Master Batch
150 MT of Liner Low Density
Polyethylene

RA may take consequential action as per Policy / Procedures

ONLINE CASES
Case No.:9/21/87-ALC1/2014 ‘Party Name: SANKHLA ‘Meet No/Date:1 5/87- Status:
INDUSTRIES, ALC1/2018 Deferred
o .. 28.08.2018
1 [HQFile 01/87/050/00162/AM15/  RLA File 07/24/040/00011/AM15/ Lic No/Date:0710105260

120.06.2014

éDecision . The Committee observed that firm has not replied to DL issued to them and decided that a final reminder v
‘may be issued to the firm by post.

\Case No.:0/42/87-ALC1/2014 "~ Party Name: MRC ICLEAN Moot NoDate:15/87- ‘Status:
SYSTEMS PRIVATE LIMITED ALC1/2018 Deferred
| , 28.08.2018 1
2 [HQFile 01/87/050/00350/AM15/ RLA File :09/24/040/00439/AM15/ Lic.No/Date:0910061249
; 17.11.2014

éDecision + The Committee observed that firm has not replied to DL issued to them and decided that a final reminder
.~ maybe issued to the firm by post.

QE;;;I-Z”RB”.“{é/z675‘7”%&1“/2‘6i‘s‘ " Party T WACKER - ~ Moot No/Date:15/87- . Zéfatas:
i3 METROARK CHEMICALS PVT 'ALC1/2018 iDeferred
iLTD. 28.08.2018 |



'HQ File :01/87/05 0/00250/AM16/

‘ f‘fnﬁ}i‘*ﬁilé}oz‘/zzz"/bé‘ib/iﬁé{id/KMi 6/ ?ii?LN&/béié?éi’i’éiéwe'166
18.09.2015

%Decision . The Committee considered the case as per agenda and decided to give Personal Hearing to the firm with

technical and production persons

.Casé"ﬁo.:13/8/87-ALC1/2016

- HQ File :01/87/050/00125/AM17/

Decision :
01/87/0
4

CYCLO
ALIPHATIC AMINE
MODIFIED
HARDNER

RA may take

| ICase No.:60/8/87-ALC1/2016

Based on the examination
50/00125/AM17, the Comm

mm_mmm_m

consequential action as per Po

who are well versed with the case.

Pér{y\Narﬁe: D.R. CVO'AH’I:S»INK 'Meef .N‘G/Date:15/>87- "~ Status: Approved

& RESINS PVT. LTD. ALC1/2018

28.08.2018
RLA File 3Li¢.No/Date;0310803'607
.03/94/040/00871/AM16/ 29.03.2016

of the case of firm by Technical Expert (Consultant {SK}) in File No..
ittee decided to approve following ad-hoc norms:

1SO PHORON DI AMINE BASIC AMINE

1Kg | BENZYL ALCOHOL. AROMATIC
ALCOHOL

1

icy / Procedures

Party Name: VlSIiovN © Meet No/Date:15/87;. :Statu‘s: .Ai)i)'l"ovedi

PRODUCTS (P) LTD ALC1/2018
Lo - 28.08.2018
HQ File :01/87/050/00172/AM1 7/ RLA File Lic.No/Date:341 0042073
Pl ::34/24/040/00302//\1\/116/ _15.04.2016
. Decision : Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in File No.
50/00172/AM17, the Committee decided to approve following ad-hoc norms:

01/87/0
5|

POLYESTER RESIN SOLUTION

(65+/-1% RESIN CONTENT)

VOY8152 B

RA may

N fc?;s'é“Nb.:c1/5;/‘8A7-A/LC1/2016

take consequential action as per Polic

~Party Name: VISION

100Kg

y / Procedures

Stafﬁsé ‘A;p;proved

'Méét No/I)\ate:1‘5/8"7-v

PRODUCTS (P) LTD ALC1/2018
L ., 28.08.2018
EHQ File :01/87/050/00173/AM17/ RLA File 5Lic.No/Date:3410042072 i
6! ::34/24/040/00304/AM16/ 115.04.2016 |
~ Decision : Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in File No.
17, the Committee decided to approve following ad-hoc norms: :

01/87/050/00173/AM




Neo Pentyl Glycol
POLYESTER RESIN SOLUTION
(65+/-1% RESIN CONTENT)
VOY 8239
RA may take consequential action as per Policy / Procedures

i‘éés’é‘”N‘dﬁ:’62/8/87;AL61/i6i6 ~ party Name: VISION
| PRODUCTS (P) LTD

. HQFile 51/87/050/00174/AM17/ RLA File |
‘» .34/24/040/00305/AM16/

Decision : Based on the examination of the case
701/87/0

50/00174/AM17, the Committee

Alkyd Resin-VLK 2070 (70%)

100Kg

RA may take consequential action as per

" [Case No./16/11/87-ALC1/2016

PPRIVATE LIMITED
HQFxle01/87/050/00254/AM17/
8 |

Decision : The
‘Hearing and based on the examination O
hoc norms as applied by the firm

RA may take consequential action as per

f written submissions of the

~ Party e WACKER
METROARK CHEMICAL
LTD

[CaseNoui1 8/87-ALC1/2016

HQFile
:01/87/050/00113/AM17/

%Decision : The Committee ¢
%technical and production persons

who are

. Pa ny < 7o WACKER —
'METROARK CHEMICAL
LTD

= §CaseN02/8/87ALC1/2016

i
i

HQFile :0 1/87/050/001 14/AM17/

H

10

Decision :
‘technical and production persons

~foet NoDate:15/87- N
ALC1/2018
28.08.2018

" Lic No/Date:3410042071

Pentaerythritol 18.30Kg
Phthalic Anhydride m

Policy / Procedures
Party Name o LIZINDIA

i ij{LA File '-.03'/‘9'4/046/606”2“‘3‘/}&‘1\}1‘"1 7

committee heard the representative of the firm Shri Abhishek Khosla,

SPVT |ALC1/2018

onsidered the case as per agenda and decided to
well versed with the subject matter.

SPVT ALC1/2018

RLA File :02/24/040/00024/AM17/ Lio No/Datc:0210206704

IStatus: Approved

15.04.2016

of firm by Technical Expert (Consultant {SK}) in File No. |
decided to approve following ad- 5

hoc norms:

s zStatus o
‘Approved

" IMeet No/Date:15/87- .
ALC1/2018
28.08.2018
éLic.No/Date:o31oso4161
25.04.2016

AGM during the Personal

firm by DIPP, Committee decided to approve ad-

Policy / Procedures

—ffoo No/Datc:15/87- T status: i
Deferred

528.08.2018

" RLA File :02/24/040/00022/AM17/ Eti'c'.ixiéiba{e"{tié1'0"2'06"70’3’ )

19.05.2016

give Personal Hearing to the firm with

v %Status:
ziDeferred

"~ IMeet No/Date:15/87-

28.08.2018

19.05.2016

The Committee considered the case as per agenda and decided to give Personal Hearing to the firm with
who are well versed with the subject matter.

Al eryoa



"{é;éé'i’w‘6.‘!51/5/87"-&1;”6‘{/26ié il

1 HQFile 01/87/050/00164/AM17/

Party Name: KOHINOOR
RUBBERS

“ieciNoDate:15/87- |
ALC1/2018 Deferred
28.08.2018 1

RLA File 00/24/040/00611/AM16/ ivLic.No/l)kz;te:(5\9‘1066‘\3794 e R

15.06.2016

Decision : The Committee observed that firm has not replied to DL issued to them and decided that a final reminder

‘may be issued to the firm by post.
" [Case No.2/13/87-ALC12016

HQFile 01/87/050/00277/AM17/

Decision : The Committee considered the
who are well versed with the subject matter.

technical and production persons

';Casi-.'ﬁo;‘:éé/is/‘z;iALé1/2‘61‘6 ’

HQFile
01/87/050/00314/AM17/

g e s
METROARK CHEMICALS PVT ALC
LTD

RLA File 02/24/040/00064/AM17/ E'L"ié'LNLS}b'até'é'bﬁz10'266"'7"'9"'9'

Party Name: WELSET PLAST
[EXTRUSIONS PVT.LTD.

>RLA =y =
§:03/95/040/00346/AM17/

" ggStatuéz \v
Deferred

~Meat No/Date: 15/87-
112018
28.08.2018

130.06.2016

case as per agenda and decided to give Personal Hearing to the firm with

Meet No/Date:15/87-

ALC1/2018

28.08.2018
Lic.No/Date:031 0806720
19.07.2016

Status: Approved

%_Decision - The committee considered the case as per agenda and decided to approve following adh-hoc norms :

GRADE
Net Content Per 1 Kg
0.150 Kg, Plasticizer
Antimony Trioxide
0.020 Kg

L [é‘;”ééNo\.:4§/i'4/s“7-\AL’c'i/\20‘is

14 HQFile 01/87/050/00381/AM17/

Decision : The Committee observed that firm has not replied to DL issued to
‘may be issued to the firm by post.

B Z‘Céws"é"N“o'.‘:i/iS/SﬁKLCihdiéﬂ I3
s |

HQFile 01/87/050/00395/AM17/

- PVC Resin
(DOP) 0.090K¢g,
0.740 Kg,

“Party Name: HIGHPOINT jane

Stabilizer

"~ [Status:

Meet caryomery R |
?%Deferred

ALC1/2018
| 28.08.2018
RLA File 30/24/040/00015/AM17/ Lic No/Date:3010103816 |
‘» 16.08.2016 z

Party Name: NAV AUXICHEM
PVT.LTD,

o and decided that a final reminder

e e
ALC1/2018
28.08.2018

110/AM17/ 'Lic No/Date:0210206974 .

‘TRADELINK PRIVATE
LIMITED

'RLA File 102/24/040/00

_:Approved

A"'L‘/ e

fStatus: ‘ B

5 Tt
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Decision : Based on the decision taken in Meeting No.9 of Norms Committee-V1I which was held on 31.01.2018,
committee decided to approve following norms:-

mm-mm

Melamine Urea for Maldehyde Resin
Powder ( SBBR -201 G)

170.100 MT 51.03 MT

Melamine Urea for Maldehyde Resin
Powder ( SBMF-101M) 42.600 MT 12.78 MT
ures

RA may take consequential action as per Policy / Proced

Melamine Urea for Maldehyde Resin

Powder ( CH-12M)

ﬁc}l{éé'&é.}4/'1'6/86-ALC1/2016 " Party Name: GiHLIZINDIA  Meet S DRelSET ‘Status:

: PRIVATE LIMITED ALC1/2018 /Approved
:1 28.08.2018 |

HQ File 01/87/050/00531/AM17/  RLA File 03/94/040/00686/AM17/ | Lic.No/Date:03 10808908

= 102.11.2016

Decision : The committee heard the representative of the firm Shri Abhishek Khosla, AGM during the Personal
'Hearing and based on the examination of written submissions of the firm by DIPP, Committee decided to approve ad-
hoc norms as applied by the firm. }
| RA may take consequential action as per Policy / Procedures

Eéaiéé'N\Bfié"/éﬁz‘/-ALé1/2“0‘1\5’ " 'party Name: LOTUS BRANDING Meet No/Date:15/87- Status:
‘ PRIVATE LIMITED ALC1/2018 Rejected

‘ ; 28.08.2018

HQ File 01/87/050/00412/AM18/ RLA File 32/24/040/00024/AM17/ Lic No/Date:3210078024

i 115.11.2016

:?:Decision : The committee noted that a DL was issued to firm on 27.02.2018, which was followed by a reminder on
i18.06.2018. However, firm not replied to the DL. Therefore, committee decided to reject the case. i

' %ééséﬁd'.Eéi/ié/si-ALa)2Oi'6"”;Péf&”Nar{{e: ESTEEM ’sMeeiNo/Date-.'ls/si-' ;smﬁs: Approved
z INDUSTRIES PRIVATE ALC1/2018 ’
- LIMITED 28.08.2018
HQ File. RLA File Lic.No/Date:1710006529
01/87/050/00579/AM17/ .17/24/040/00165/AM17/ 04.01.2017

EDecision . Based on the examination of the case of firm by Technical Expert (Consultant (DNM}) in File No.
3._01/87/050/00579/AM17, the Committee decided to approve following ad-hoc norms:

T oookimM |

PRODUCT-EP-6110 (EO/PO BLOCK
COPOLYMER 100%)




10

RA may take conseq

uential action a

s per Policy / Procedures

E gé';s‘;‘i‘wa;‘:3/6/37-@’6{/561"7 o
';:FILMS LTD.

19 éﬁdﬁiié’{6‘1/8‘7‘/03‘6/663‘54//5;&/‘({”87 “
éDecision - The committee noted that a DL was issued t
@18.06.2018. However, firm not replied to the DL. Therefore, committee

"~ 'party Name: WACKER
'METROARK C
LTD

" RLA File :02/24/040/00

. f‘EZ;\éMﬁdZ-fé?wi?“é'-/-}iiéi/i’iifi

1O File 01/87/050/00005/AM18/ e

20

Decision : The Committee considered the case as per
technical and production persons who are well versed with the

‘ "'i_'"c"'a;éNo;'iib'/z"/é7-')&'Lé1)ioi7 T pary Name: DORF
(CHEMICALS INDIA PVT.LTD

21 %j{Q'ﬁiié"'2‘6‘1/87/650/'66677/A‘1\}n"2§/w' RLA File :03/94/040/01179/AM

ecision : The Committee considered the case as p
. |(Consultant) {DNM}

) zl;arty
'CHEMICALS

" [Case N&.E"iéisié'v‘“-ALEi/zdﬁ ’ Jame: DORF-KETAL :
L INDIA PVT.LTD.

:01/87/050/0 :03/94/040/01 180/AM17/
Decision :
'2:01/87/050/00220/AM1

0220/AM18/
Based on the examinati
7, the Committee

on of the case of
decided to approve following

- Chemical Name: Polyvinyl Formal,
Trade Name: Insoform 3

1Kg

04

PartyName J[NDALPOLY e

RLA File :05/23/040/00587/AM17/

HEMICALS PVT

er agenda and decided to refer the m

Meet No/Date:15/87-
ALC1/2018
28.08.2018

L1£:MNo/Date03 - : 2319 : I
31.03.20 17 |

ﬁfrn by vTechnical Expert (Consultant {DNM}) in File No.

— owortmeM | Qv |

|

POLY VINYL ALCOH!
/BP 05/ BP 08

POLY VINYL ALCOHOL BF
04 / BF 05/ BF 03

Para Formaldehyde 91 %/PF
91%

isutatus = iy
%Rejected

o *j'i()i'e"é‘t"ﬁ'ématéz P
'ALC1/2018
28.08.2018

No/Date:0510401990 a

i

Lic
i17.03.2017
o firm on 27.02.2018, which was followed by a reminder on
decided to reject the case.

Itatus:
Deferred

I eet No/Date: 15/87- T

ALC1/2018

28.08.2018

7/ ;Lic.No/Date:0210207478
20.03.2017

H
H

genda and decided to give Personal Hearing to the firm with

Status: |

e No/Date15/87- S
iDeferred

ALC1/2018

28.08.2018

17/ §Lic.No/Date:031081223o
130.03.2017

i
i
i

atter to Technical Expert:

2 }Statué: Approved o

ad-hoc norms:

0.10Kg

OL BP 0.7364 Kg

02455 Kg

0.146 Kg
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 [Case Nd.:2/1/87-ALC1/20'17
3 POLYESTER LTD.

HQ File .01/87/050/00002/AM18/

V-_Ba's’e"db on the exarﬁiﬁation of the (;a{sem of firm byw"l‘“vechni(‘:él“ Expert H(.Consu
i01/87/050/00002/AM1 8, the Committee decided to approve following ad-hoc norms:

ww-m

1Kg

cedures

23

EXTRUSION COATED THERMAL
BOPP FILM

RA may take consequential action as per Policy / Pro

" ICase No.:1 15/2/87-ALC1/2017 .
| p. LTD.

24 HQFile 01/87/050/00172/AM18/

\ Pari);Namé: MACROPOLYMERS »Mee;t No/Date15/87-

RLA File :08/24/040/0001 1/AM18/

Meet No/Date:15/87- " Status:
'ALC1/2018 Approved
28.08.2018 ’

“RLA File :03/94/040/00106/AM18/ ELié.Né/bAté;%10813'1'51 —

09.05.2017

lant {SK}) in File No.,

" [Status:
ALC1/2018 Deferred

28.08.2018

’Lic.No/Date:os’1014047'3 .
12.06.2017

Decision : The Committee considered the case as per agenda and decided to refer the matter to Technical Expert

~ (Consultant) {DNM}

~ Case No.:8/5/87-ALC1/2017 :
| PRIVATE LIMITED

Party Name: FPI lNDUSTRIES &

EMéet No/‘D‘até:l‘Si/ 871 o ‘Status
'ALC1/2018 Rejected
28.08.2018 :

25 HQFile 01/87/050/00323/AM18/ RLA File 31/83/040/00036/AM18/ %}Lic.No/'Dat‘é}éi100667'8"3

13.06.2017

Decision : The committee noted that a DL was issued to firm on 27.02.2018, which was followed by a reminder on
P 18.06.2018. However, firm not replied to the DL. Therefore, committee decided to reject the case.

" Case NoaUSBT-ALCIZ0T Party Name: DURLAX
=_ ARCHTECH PVT LTD.

~ (Moot No/Date:15/87-

‘ éstatus: #
ALC1/2018 Rejected

28.08.2018

26 HQ File 501/87/05'0)00336/AM18/’ “RLA File 03/94/040/00262/AM18/ Lic No/Date:0310814878 T4

27.07.2017

Decision : The committee noted that a DL was issued to firm on 27.02.2018, which was followed by a reminder on

‘;18.06.2018. However, firm not replied to the DL. Therefore, committee decided to reject the case.

‘Party Name: INTERNATIONAL

~ Case N8;5113’1s7-ALc1’/20‘1'"7' ” _
: (CONVEYORS LIMITED

‘ iStatus:

: %Meethb/‘l).éte'.lS/Si—
Deferred

ALC1/2018
28.08.2018

27 HQ F"ihlﬂé“:o‘l/87/‘6'5‘6/0‘02“62'/AMi8'/" ~RLA File 03/94/040/00202/AM18/ Lic.No/Date:0310814900

8.07.2017

Decision : The Committee observed that firm has not replied to DL issued to them and decided that a final reminder

'may be issued to the firm by post.

ALp toree
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gé;isé&o;‘-fs“j/é/‘sv‘-)ii;c“‘i/'2'0\1/7‘“A“ Party Name: BULK LIQUID “Moet No/Date:15/87-

;‘SOLUTIONS PVT LTD %ALC1/2018
; ? 28.08.2018
'HQ File RLA File Lic.No/Date:07101 12164
=:01/87/050/00368/AM18/ -07/24/040/001 52/AM18/ 20.09.2017

‘Status: Approved |

i_Decision : The committee considered the case as per agenda and decided to approve following adh-hoc norms :

[ EXPORIITEM |

ONE LOOP BAGS CONTAINING
PP GRANULES 234490 Kgs
PLASTIC COLOUR MB 6357 Kgs
UV STABILIZER MB 4581 Kgs
ENHANCED PE RESIN / LDPE
GRANULES / LLDPE GRANULES
89707 Kgs ANTI BLOCK MB 1571
Kgs PPA MB 548 Kgs ETHYLENE
VINYL ACETATE CO POLYMER
6183

343437 Number ENHANCED
POLYETHYLENE RESIN/
LDPE GRANULES / LLDPE
GRANULES

ITCHS 39011010/ ITCHS

39019090

PLASTIC ADDITIVE
MASTERBATCH - ANTI
BLOCK MASTER BATCH

PLASTIC ADDITIVE
MASTERBATCH - PPA
MASTER BATCH

ETHYLENE VINYL
ACETATE CO POLYMER

POLYPROPYLENE
GRANULES

PLASTIC COLOUR
MASTER BATCH

U.V. STABILIZER MASTER
BATCH

RA may take consequential action as per Policy | Procedures

'cas'e"N”o.:1”1'6/"1"0/87-ALC{/20'17' ‘Party Name: VISION ”;Meét'No'/DateE'i'S”/87-
- PRODUCTS (P) LTD ALC1/2018
é 28.08.2018

HQFﬂe B : RLA Fﬂe e
3:01/87/050/00606/AM18/ ':34/24/040/00213/AM18/ 114.11.2017

4675Kg

1650Kg

575Kg

6492Kg
246214.5Kg

6675Kg

éStatué: Apvpr'oved' B

Lo No/Date:3410043634 | |

::;Decision . Based on the examination of the case of firm by Technical Expert (Consultant {(SK}) in File No.

i01/87/050/00606/AM18, the Committee decided to approve following ad-hoc norms:

|

POLYESTER RESIN SOLUTION
8151 {65+1%Resion Content)

|

Phthalic Anhydride
100 Kg

|

cosoven |

as per Policy |/ Procedures

RA may take consequential action

AL i

Wmm-mmm

14.50 Kg

35.40 Kg
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:-:31 i01/87/050/00174/AM1 7, the Committee decided to approve following ad-hoc norms:

13

Case No.:51/10/87-ALC1/2017 Party Name: ACG ~ " [Moet No/Date:15/87- " Status: Approved
PHARMAPACK PVT LTD ALC1/2018 ;
28.08.2018
HQ File RLA File Lic.No/Date:0310817070
101/87/050/00541/AM18/ 103/94/040/00636/AM18/ 15.11.2017

Decision : Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in File No.

101/87/050/00541/AM18, the Committee decided to approve following ad-hoc norms:

1 Kg
Adhesive 444 A 0.0230 Kg
_ Adhesive CR 7103 0.0020 Kg
0.6496 Kg

Plasticizer Expoxidised Soya

ase)
PVC Impact Modifier(Acrylic 0.0799 Kg
Copolyner)

0.0096 Kg

— Lubricant (Synthetic Wax)

on as per Policy / Procedures

!

RA may take consequential acti

" [Case No.:115/10/87-ALC1/2017 Party Name: VISION_ CNHa éMéétNo/bateiiS/sw "~ IStatus: Approved
Z_PRODUCTS (P)LTD %ALC1/201 8
! . §28.08.2018
HQ File RLA File " [LicNo/Date:3410043637
:01/87/050/00605/AM18/ -:34/24/040/00212/AM18/ 115.11.2017 !
Decision : Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in File No. .

Alkyd Resin-VLK 3070 (70%) Pentaerythritol 18.30 Kg
Phthalic Anhydride m

RA may take consequential action as per Policy / Procedures

100 Kg

ZP&E&&A&&?i/fSiONWW i {Mé‘é{ﬁb/l)atézis/s7‘- " IStatus: Approved
PRODUCTS (P) LTD 'ALC1/2018 :
28.08.2018
12 HQFlle vt R Lic No/Date:3410043638 |
01/87/050/00607/AM18/ 34/24/040/00214/AM18/ 15.11.2017 | |
Expert (Consultant {SK}) in File No.

gc}i;"éii62“-.'“1‘“{"}}i‘0/8'7l}£1lc'i“/"‘zfo'iﬁ

Decision : Based on the examination of the case of firm by Technical
01/87/050/00607/AM18, the Committee decided to approve following ad-hoc norms:

Alif fpar e
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— mwoxtm | QY|

Neo Pentyl Glycol 4.00 Kg

B 30.00 Kg
Phthalic Anhydride 18.00 Kg

SR

RA may take consequential action as per Policy / Procedures

=
o
=
(4]

'géé's"e"iizd‘.5"7‘6/‘10/8*7-4ALC'1‘/2‘01”7' ooty Name: ZENITH " [Meet No/Date: 15/87- ~ [status: Approved |
i i i

INDUSTRIAL RUBBER ALC1/2018 :
PRODUCTS PVT. LTD 28.08.2018 ;
HQ File RLA File : Lic No/Date:0310817238 “

2:01/87/050/00566/AM18/ 1:03/95/040/00695/AM18/ 23.11.2017 :
. EDecision . Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in File No.
33 201/87/050/00566/AM18, the Committee decided to approve following ad-hoc norms: :

WM-MM

SILICON SYNTHETIC 86880 Kg

80000 Kg | RUBBER
PEROXIDE : PERKADOX

r Policy / Procedures

SILICON RUBBER SHEETS

2000 Kg

RA may take consequential action as pe

’i_'"“%'c';g’éﬁ8’.‘:éii'/éﬁfAL'c1/261"'8 ’ Party Name: SPECIALTY %_M"eetNo/Date':w/Si-' . %sm”t'u's”: Approved "
. POLYFILMS (INDIA) PVT. ALC1/2018 z
LTD. 28.08.2018 .
'HQ File RLA File Lic.No/Date:0310818274

2:01/87/050/00008/AM19/ ?:03/95/040/00743/AM18/ 105.01.2018

Decision : The committee considered the case as per agenda and decided to approve following ad-hoc noc norms:

WM-:@E@-M

POLYPROPYLENE PROTECTIVE FILM 100000 Kg ENHANCED
(PROPYLENE COPOLYMER BASED) POLYETHYLENE RESIN/

LLDPE GRANULES

LDPE GRANULES

POLYPROPYLENE 38804.3 Kg

GRANULES
PROPYLENE COPOLYMER

|

N
oA
(=)
(=)
()
=
uge

RA may take consequential action as per Policy / Procedures

: %‘EQQ&%&?ZBF?S'/-‘XEC1/"2‘615 ~ [Party Name: TERMO | [Mest NoDate15/87- Status: Approved

[POLYMERS PRIVATE |ALC1/2018 3
135 | LIMITED 28.08.2018 1

~Lio No/Date:0910065843 |

- HQFile.

RLA File

AJ) Ko
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Z?di%?kdéd/OOIié/AMlé/ il ;:09/24/040/‘06482/AM1*87 T [05.012018
Decision : Based on the examination of the case of firm by Technical Expert (Consultant {DNM}) in File No.
101/87/050/001 19/AM17, the Committee decided to approve following ad-hoc norms: i

m-mm

POLY VINLY CHLORIDE
14940.070 K
33740 Kg | RESINS

DIOCTYL PHTHALATE 3441.480 Kg

POLY VINYL CHLORIDE 17336.320 Kg

pPVC COMPOUND FR PVC ST2

|

g
2]
Z
7]

pPVC COMPOUND FRLS 105 DIG

62128 Kg
ALUMINIUM HYDROXIDE
(MARTINAL-104 LEO)

POLY VINYL CHLORIDE
12013.760 K
27304 Kg |RESINS i

DIOCTYL PHTHALATE 2785.008 Kg

POLY VINYL CHLORIDE
RESINS 17359.320Kg

39453 Kg 7T jMINIUM HYDROXIDE
(MARTINAL-104 LEO) 10257.780Kg

Policy / Procedures

16153.280 Kg

PVC COMPOUND FR PVC ST2

i

pPVC COMPOUND FRLS 105 DIG

A may take consequential action as per

iﬁ(‘ias“eﬁb;{ §7-ALC1/2018 Party Name: NAVNEET 'Meet No/Date:15/87- ~ Status:
= 'EDUCATION LIMITED ALC1/2018 Deferred
; -. 28.08.2018
36 HQFile {01/87/050/00009/AM19/  RLA File .03/95/040/00763/AM18/ Lic.No/Date:0310818339
L : 09.01.2018

Decision : The Committee observed that firm has not replied to DL issued to them and decided that a final reminder
‘may be issued t0 the firm by post.

| Case No.:45/1/87-ALC1/2018 " Party Name: PRISTINE yeerom T AN Status:
'MELAMINE LLP ALC1/2018 Deferred
L . 28.08.2018
37 HQFile 01/87/050/00045/AM19/  RLA File 34/24/040/00283/AM18/ Lic.No/Date:3410043793
L 10.01.2018

Decision : The Committee observed that firm has not replied to DL issued to them and decided that a final reminder
. may be issued to the firm by post.

Case No19/1/8T-ALC12018 ‘Party Name: KLJ POLYMERS _MéétNo/Daté:15/87- " IStatus: Approved
: AND CHEMICALS LTD ALC1/2018
| 28.08.2018
. hQFile RLA File Lic. No/Date:0510405502
38 .01/87/050/00019/AM19/ .05/23/040/00425/AM18/ 02.02.2018

Decision : The committee considered the case as per agenda and decided to approve following ad-hoc noc norms:
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STYRENE BUTADIENE
STYRENE 244976.8 Kg
SYNTHETIC RUBBER
ELASTOMER COMPOUND (GRADE: RB 840) 24468.2 Kg
300000 Kg | (GRADE: RB 840)
STYRENE ETHYLENE
BUTADIENE STYRENE
RA may take consequential action as per Policy / Procedures
[ Case No.:35/1/87-ALC1/2018 ety Nome:SNR. wrerom vy R Status: |
P ;RECLAMATIONS PVT.LTD; ALC1/2018 ‘Deferred
i ! 28.08.2018 !
?HQ File :01/87/050/00035/AM19/ RLA File :30/24/040/00017/AM18/ {Lic.No/Date:3010104230
: 05.02.2018

39 |

Decision : The Committee considered the case as per agenda and decided to call from the firm the No objection
Certificate issued by Ministry of Environment and Forest along with a sheet in tabular form indicating the NOC granted

. by MOEEF as well as utilization of imported used butyl rubber tube scrap in Advance Authorizations and Restricted

. Import Licenses for the last three years.

'?C]'s‘e*NJ.?EMi/é?-KﬂCf/iO'18'"' "~ Party Name: ZENITH " [Mcet No/Date:15/87- T Status:
INDUSTRIAL RUBBER 'ALC1/2018 Deferred
; PRODUCTS PVT. LTD 28.08.2018 >

'.Nd/Déié':dé\i"os1'9(')16 =0
08.02.2018 '

(o 2‘1{6‘13{12?6“'1’/8‘7/6’56}666'9'8/Ai\11"9‘/" " /RLA File 103/95/040/00966/AM18/

Decision : The committee considered the case as per agenda and decided to refer the matter to DIPP

| 'ECas'eNb'.':i's'/lls'}-)&i;'d/z'()ls ~ 'party Name: SWASTIK ~Vest NoDate:15/87- Status:
| POLYMERS ALC1/2018 Deferred
L ., 28.08.2018 |
41 [HQ File :01/87/050/00025/AM19/ RLA File :05/24/040/00572/AM18/ Lic.No/Date:0510405616
i | 212.02.2018

;‘:Decision - The Committee observed that firm has not replied to DL issued to them and decided that a final reminder
‘may be issued to the firm by post.
%c";s‘;'&52533’71/sii;§i;c”17201‘s“‘ " 'Party Name: AMITEK INFRA PVT Meet NoDae15/87- Status:
' ILTD EALC1/201 8 %Deferred
- i §28.08.2018
42 [HQFile:0 [/87/050/00033/AM19/  RLA File 113/24/040/00060/AM 18/ Lic.No/Date:1310048872 ?
112.02.2018 i

Decision : The Committee observed that firm has not replied to DL issued to them and decided that a final reminder

43””'E&QEN}{;:’24/"'1'}55“-1{£‘c\1/’2'\6i§”'\' party Name: MARUTI TECHNO | ‘Moet No/Date:15/87- Status:
| RUBBER PVT.LTD. ALC1/2018 Deferred

A biio
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§
'HQ File :01/87/050/00024/AM19/ RLA File 05/24/040/00568/AM18/ Lic.No/Date:0510405625
* | 13.02.2018

%Decision : The Committee observed that firm has not replied to DL issued to them and decided that a final reminder '
‘may be issued to the firm by post.
Case No.:20/1/87-ALC1/2018 party Name: KLJ POLYMERS ‘Moet No/Date:15/87- "~ IStatus: Approved
{ ‘:AND CHEMICALS LTD :ALC1/2018
. : 28.08.2018
HQ File RLA File 3Lic.No/Date:0510405712
§:01/87/050/00020/AM19/ .05/23/040/00461/AM18/ 26.02.2018
%Decision : The committee considered the case as per agenda and decided to approve following ad-hoc noc norms:
‘ 345000 Kg

PHTHALATE
600000 Kg |PLASTICIZERS 230400 g

CALCIUM CARBONATE 30000 Kg
PVC STABILIZER 600 Kg

pPVC COMPOUND (COMPACT GRADE)

T

RA may take consequential action as per Policy / Procedures

" Case No.:23/7/87-ALC1/2018 ~ Party Name: ZENITH ~ [Mect No/Date: 15/87- Status:
= INDUSTRIAL RUBBER ALC1/2018 Deferred
= PRODUCTS PVT. LTD 28.08.2018 ‘
45 [[1Q File :01/87/050/00102/AM19/ RLA File :03/95/040/01082/AM18/ Lic.No/Date:0310819848
’ 15.03.2018 ;

e as per agenda and decided to refer the matter to DIPP

Decision : The committee considered the cas

“ICase NEL:zAh/SmALC172013*“‘“‘ gpaﬁ§'Narﬁe: SENITH. : %Meet‘r’ié‘/ba{t’é}‘ls/’s’7- ’ Status:
| INDUSTRIAL RUBBER ZALC\/ZOI 8 Deferred
-4 PRODUCTS PVT. LTD 28.08.2018
46 EEQ"Filé":0'1/87/05'0"/00103/AM19/ RLA File :03/95/040/01083/AM18/ Lic.No/Date:0310819871
o= - 16.03.2018

Decision : The committee considered the case as per agenda and decided to refer the matter to DIPP
Case No.:25/1/87-ALC12018 (Party Name: ZENITH _ T Meet NoDate:15/87- Status:
INDUSTRIAL RUBBER ;ALCl /2018 ’gDeferred
PRODUCTS PVT. LTD 28.08.2018 !

47 THQFile 01/87/050/00104/AM19/  RLA File :03/95/040/01085/AM18/ o NoDac0310819867 | —
| 16.03.2018 |

Decision : The committee considered the case as per agenda and decided to refer the matter to DIPP

{48“%”C"';ié'é"&o.:ii/i/b:il;\L”'c’i/iOﬁ " Party Name: SOLVAY Moet No/Date:15/87- Istatus:
| CSECIALITIES INDIA PVT.LTD. |ALC1/2018 Deferred

A} le s
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HQFile :0 1/87/050/00070/AM19/

RLA File :03/’95/040'/01‘166//&1&)118"/"iL‘icﬁNd’/’ﬁa&éi(ﬁé'1"6826248 Ead 5

04.04.201 8 {

Decision : The Committee observed that firm has not replied to DL issued to them and decided that a fmal remiﬁder

‘may be issued to the firm by post.

';(":ase'Nd';:11/12/87-ALc1/2o1s'“ oo Nae: ZENITHL

INDUSTRIAL RUBBER
'PRODUCTS PVT.LTD
'HQ File RLA File

?_:01/87/050/00230/AM19/

%:03/95/040/00025/AM19/

.'Meet Nd/Déte.:iS/S;/- ‘

;\Staﬁisz. A.ﬁproved ‘
'ALC1/2018 ‘
28.08.2018
;Lic.No/Date:0310820535
119.04.2018

Decision : Based on the technical comments of DIPP furnished vide Letter No. 7/ 127/2018-TSW date 03.07.2‘0v18, thé

‘Committee approved following adhoc norms:

SYNTHETIC RUBBER
BASED COMPOUNDED
SHEETS

(6 PPD)

Note :
Volume-1I

RA may take consequential action as per Policy / Proced

CaseNosl2/2BT- " [Party Name: ZENITH

'ALC1/2018 INDUSTRIAL RUBBER
f 'PRODUCTS PVT. LTD
HQFile RLA File

-01/87/050/0023 1/AM19/ %:03/95/040/00027/AM19/

1Decisi0n . Based on the technical comments of DIPP furnished
50 the Committee approved following adhoc norms:

RUBBER COMPOUNDED

SHEETS

300000Kg

QTY Quantity required per unit
of finished goods

SYNTHETIC RUBBER CSM
100000Kg | SyNTHETIC RUBBER HALO
BUTYL

MAGNESIUM OXIDE
CARBON BLACK
PLASTICIZER : EASTMAN 168

ACCELERATOS CSB
ANTIOXIDANT, KUMANOX 13

\

i

I

RETARDER PVI

mm_ﬂ

There should be a value cap on Rubber Chemical as per General Noe-8 of Handbook of Procedure

ures.

MeetNo/DatelS/87 N
'ALC1/2018

NATURAL RUBBER
EPDM RUBBER

0.280

T oasq)
]
ooy
 on

" [Status: Approved T

28.08.2018
?Lic.Né'/Daite-.O310820534
19.04.2018

vide Letter No. 2/127/2018-TSW date 03.07.2018,

Quantity required per
unit of finished goods

0.180

AkP sy
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Volume-II

Note : There should be 2 value cap

RA may take consequential action as

ZINC OXIDE

ANTIOXIDANT,
KUMANOX501010NOL LC

!

per Policy / Procedures.

!

RETARDER PVI

CARBON BLACK

RUBBER PROCESSING OIL
BONDING AGENT LIKE SI-69

on Rubber Chemical as per General Noe-

|

8 of Handbook

of Procedure

S No:IDAET- - ~foary Name: ZENITH ‘Meet No/Date:15/87- " IStatus: Approved

51

ALC12018 INDUSTRIAL RUBBER ALC1/2018
PRODUCTS PVT. LTD 28.08.2018
HQFile RLA File Lic.No/Date:0310820533
.01/87/050/00232/AM19/ 03/95/040/00030/AM19/ 19.04.2018 i

Decision : Based on the technical comments

Ethe Committee approved following adhoc norms:

Volume-11
RA may take con

" [Case No.:3/8/87-ALC1 2018 Party Name:
| METROARK

LTD

e
+01/87/050/00124/AM19

Decision : The Committee considered the case as
technical and production persons W

it Bl i S

NR/SBR RUBBER i NATURAL RUBBER
COMPOUNDED SHEETS & 'SYNTHETIC RUBBER SBR ﬂ
7INC OXIDE ACTIVE C-30 j

CARBON BLACK

ANTIOXIDANT, KUMANOX-
13(6PPD)

ACCELERATOS
RETARDER PVI

RUBBER PROCESSING OIL 0.040

Note : There should be a value cap on Rubber Chemical as per General Noe-8 of Hand

v

!

sequential action as per Policy / Pro

RLA File :02

ho are well verse

of DIPP furnished vide Letter No. 2/127/2018-TSW date 27.08.2018,

cedures.

WAdKER ﬁMeét No/Date15/87- p—
CHEMICALS PVT ALC1/2018

28.08.2018

124/040/00003/AM19/ ?Lic'Né/'Date':ozi 0208362

125.04.2018

per agenda and decided to give Personal Hearin

d with the technical issues.

A Loy

Quantity required per
unit of finished goods

Status PO
Deferred

g to the firm with
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" Case No.:4/8/87-ALC1/2018 " 'party Name: WACKER Voot No/Date:15/87- Status: |
: METROARK CHEMICALS PVT ALC1/2018 Deferred
» LTD 28.08.2018
HQ File :01/87/050/00125/AM19/  RLA File :02/24/040/00004/AM19/ %Lic.No/Date:02102083\63\

25.04.2018

Decision : The Committee considered the case as per agenda and decided to give Personal Hearing to the firm with
technical and production persons who are well versed with the technical issues.

: gé;{é’e'N}s'.\;‘l4/1i/s7"-ALé‘1/201§‘%bé’rtyNa}'rié: ZENITH ;Méeniiékb'até;iS/S%-” ~ [status: Approved
INDUSTRIAL RUBBER ALC1/2018 %
PRODUCTS PVT. LTD 28.08.2018 |
HQ File RLA File LicNo/Date:0310820731 |

54

H

:01/87/050/00233/AM19/
%Decision - Based on the technical comments of DIPP furnished vide Letter No. 7/127/2018-TSW date 03.07.2018, the
%Committee approved following adhoc norms: :

QTY Quantity required per

unit of finished goods
x RUBBER FLOOR SG0B00K: NATURAL RUBBER ﬂ
COVERINGS & MATS . YNTHETIC RUBBER SBR

ZINC OXIDE ACTIVE C-30
CARBON BLACK

; ACCELERATOS CBS 0.018

:::03/95/040/00049/AM19/ %01.05.2018 !

|

b
I

% Note : There should be a val
| Volume-II
! RA may take consequential action as per Policy / Procedures.
'“i‘é;ge”ﬂdl:;{d/ib')ﬁ%'-&LC1‘/“21)18’“ iba}t‘y‘“i\lamé{\}lsmkﬁx ' ioo NoDate:15/87- ‘Status: Approved
| POLYFAB P.LTD ALC1/2018 ‘
=, 28.08.2018 i
HQ File o RLA File e ‘;Lic.No/Date:0810142530 i
2:01/87/050/00179/AM19/ ':08/24/040/00017/AM19/ 108.05.2018

55

E_Decision : The committee considered the case as per agenda and decided to approve following ad

Multi Layer Co-Extruded Plastic
Pouch (Packing Material)

Enhanced Polyethylene Resin / Exceed
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LDI 50AC/LOTRENEFE8004/
LOTRENEFE8000/
LOTRENEFE3000/LOTRENEFB3003/
LOTRENEFD0274/
LOTRENEFD0270/3 12E/LD150BW/
LUPOLENE246E

Maleic Anhydride Modified linear Low 57.4M
Density Polythylene ’
Retain TM 2000 Recycle Compatibilizer m

Linear Low Density Polyethylene
(LLDPE) 459 MT

cy / Procedures

i

RA may take consequential action as per Poli

' Case No.i41/10/87-ALC1/2018 Party Name: VISHAKHA " IMeet No/Date:15/87- " Status: Approved
| POLYFAB P.LTD ALC1/2018
| 28.08.2018 |
HQ File RLA File ;Lic.No/Date:os10142531 i
.01/87/050/00180/AM19/ .08/24/040/00018/AM19/ 08.05.2018

EDecision + The committee considered the case as per agenda and decided to approve following ad-hoc noc norms:

— ookt | oY |

Multi Layer Co-Extruded Plastic
Roll (Plain) 200 MT 22.96 MT
- Enhanced Polyethylene Resin / Exceed m

RA may take consequential action as per Policy / Procedures

"~ Case No.132/12/87-ALC1/2018 ‘Party Name: MACRO SOLYMERS [Meet No/Date:15/87- " status:

P.LTD. 'ALC1/2018 Deferred
| 28.08.2018 |
57 HQFile 01/87/050/00251/AM19/  RLA File 08/24/040/00280/AM18/ LicNo/Date:0810142574

» v 110.05.2018
Decision : The Committee considered the case as per agenda and decided to refer the matter o Technical Expert
! 3(Consultant) {DNM]

M’/ /s g

56

P Low-Density Polyethylene (LDPE)
LD150AC/LOTRENEFE8004/

LOTRENEFE8000/

Lol LOTRENEFEBOOO/LOTRENEFB3003/ 95.65 MT
! LOTRENEFD0274/

b LOTRENEFD0270/3 12E/LD150BW/

|| LUPOLENE246E

|| Maleic Anhydride Modified linear Low

Density Polythylene

Retain TM 2000 Recycle Compatibilizer m
Linear Low Density Polyethylene

(LLDPE)
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“ M%;c“"g{ééﬁbﬁii)‘ié?&i;ﬁc\i}z”o1§”’ 'Party Name: MACRO POLYMERS [Meet No/Date:15/87- ~status:

é P.LTD. ALC1/2018 Deferred
o i 28.08.2018 2

58 |HQFile 101/87/050/00171/AM19/ RLA File .08/24/040/00335/AM18/ ELic.Nb/Date§081oi'4iS9§ ok
. 15.05.2018

;Decision : The Committee considered the case as per agenda and decided to refer the matter‘ to Te«;hﬁiéél E}(pert "
%(Consultant) {DNM]

Case No.36/12/87- ~ [Party Name: METRO TY RES | iMée{NS\/'\Dé{é{l s/g7-  Status: Approved
%ALC1/2018 LIMITED 'ALC1/2018 !
; 28082018
HQFile RLA File Lic.No/Date:3010104364
1201/87/050/00255/AM19/ f:30/24/040/00012/AM19/ i15.06.2018
Decision : Based on the technical comments of DIPP furnished vide Letter No. 7/232/2016-TSW, the Committee
‘approved following adhoc norms:
Total QTY Quantity recommended per 1 MT
of export item.
SPECIAL SYNTHETIC 1. Natural Rubber w
RUBBER
COMP.BLENDED 405 MT .
BICYCLE HIGH SPEED 2. Synthetic Rubber
5o | | TUBES

3. Synthetic Rubber
(SBR-1502)

4. Carbon Black
N-330,N-550,N-660
5. Rubber Chemicals 9.5MT(Items 5&6 together upto 7%
(Antioxidents) of FOB value)
6. Rubber Chemicals 9.5MT(Items 5&6 together upto 7%
(Accelarators) of FOB value)
7. Zinc Ingot (99.95%
Purity)

8. Brass Scrap 0.038MT|

RA may take consequential action as per Policy |/ Procedures.

”"c‘SEE‘ii”&I?iEififé?Kfé’17&6{5”‘“fﬁ\;}tytxi‘a{{{e:’iﬁ‘f?izé AND MosNoDae1587- Status:

INDUSTRIES LIMITED x§ALC1/201 8 'Approved
» . 128.08.2018 '
. [HQFile \-.\di/é?'?6'§6”/662257}i"1\416'/‘”” RLA F\iié"ib\s'/z"ékdit'))'OQ'l30/AM19/ Lic.No/Date:051 0407034
L | '~ 02.07.2018

~ Decision : Based on the technical comments of DIPP furnished vide Letter No. 7/153/2018-TSW date 08.08.2018, the
iCommittee approved following adhoc norms: ’

Quantity for 100 Kg
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NATURAL RUBBER 1891 Kg

STEEL RADIAL
PASSENGER CAR TYRES
(TUBELESS)
REINFORCED WITH
POLYESTER TYRE CORD
FABRIC

TUBELESS TYRES FOR
PASSENGER CAR
APPLICATIONS

890990 Kg
SYNTHETIC RUBBER- PBR

SYNTHETIC RUBBER- SBR 1502

CHLOROBUTYL RUBBER ﬂ

DIPPED POLYESTER TYRE CORD
FABRIC

NYON TYRE CORD WARPSHEET
(UNDIPPED)

BEAD WIRE 3.69 Kg
STEEL TYRE CORD 6.62 Kg

RUBBER CHEMICALS -
Antioxidants,

}SSFBER CHEMICALS - Retarder 0.475Kg

e a value cap on Rubber Chemical as per General Noe-8 of Handbook of Procedure

\

|

I
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Note : There should b
Volume-II

RA may take consequential action as per Policy / Procedures.

"’écaéé”N'd.":'i}ié/S‘iiAljéi'/z”()’i’é |Party Name: RESPONSIVE  Meet NoDate.15/87-  |Status: Approved
b INDUSTRIES LTD 'ALC1/2018
v 28.08.2018
HQ File RLA File Lic.No/Date:0310822764
-01/87/050/00297/AM19/ .03/95/040/00386/AM19/ 01.08.2018

Decision : The committee considered the case as per agenda and decided to approve following adhoc-norms:

ARTICLES MADE OF PVC RESINS 4850 MT

5000 MT
PLASTICIZER (DINP)

tion as per Policy / Procedures

|

RA may take consequential ac

Meeting ended with a vote of thanks to the Chair.

***********

N//um




